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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH
Petition(s) for Special Leave to Appeal (Civil) No(s).8265/2006

(From the judgenent and order dated 06/01/2006 in LPA No. 101/2004
of The Hl GH COURT OF JHARKHAND AT RANCHI )

RAM NANDAN SI NGH AND ORS. Petitioner(s)
VERSUS
A. G OFFI CE EMPLOYEES COOP HCS LTD & ORS Respondent (s)

(Wth prayer for interimrelief )

Date: 28/03/2007 This Petition was called on for hearing today.

For Petitioner(s)
M. Vishwajit Singh, Adv.

M's. Rachna Joshi, Adv.
M. Kapil Saxena, Adv.

For Respondent (s)
M. S. Chandra Shekhar, Adv.

M. B.B. Singh , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Fresh notice to unserved respondent s by regi stered
A. D. Dast i service in addi tion is al | owed as prayed
Served respondents may file counter affidavit.

List the matter on 17.5.2007.

(S. G SHAH)
Regi strar

post

for.



